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Between:

AND

1

HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE THIRD DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO: 26594 oF 2024

...PETITIONER

Sri. Nareldra Shukla, S/o. Sri Narayan Prasdad, Aged about 61 years, Occ
Service, R/o. H- No. 3-5, Plot No.' 98, Sy. No. 41 , Amar Co-op. Housing
Qoqlety, Guttala Begumpet village, Seritingampaily tVanddt, cHMe
Serilingampally Circle, Telangana Sta-te

The State^ of Telangana, Revenue Department, Rep. by its principal
Secretary, Secretariat, Hyderabad.

The.District Collector, Ranga Reddy Distrrct, Office at Kongara Kalan Village,
lbrahimpatnam Mandal, Ranga Reddy District 503 5'10.

The Deputy Collector and Tahsildar, Serilingampally (V) and [\ilandal,
Serilingampally, R. R. District.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, order or direction more particularly in the nature of Writ

of Mandamus declaring the action of the 3rd Respondent in issuing impugned

order No. B1108312024-1'17 dated 0310812024 labeting it as Notice, thereby

directing the predecessor of the Petitioner to remove the structures on

H.No.3-5, Ground + 'l Floor, Plot No. 98 admeasuring 273 Sq..yards = ZZB.22

Sq. ltltrs., in Sy. No.47 situated at Amar Co-op, Housing Society, Guttala

Begumpet village, Serilingampally Mandal, GHtvlC Serilingampally Circle,

Telangana State, on the ground that the structures are falling within FTL and

Buffer Zone of Durgam Cheruvu Water Body, without a show cause notice, and
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without giving any .)cpoftunity of defending themselves' tl'zt too' when the

constructions over a-r. property were made way back in tlre year 2.000 itself, on

the HUDA approver:l layout and construction permissicnr; olrtained by the

predecessor in title. as arbitrary and illegal' violates tn" pr' 6'6iples of Natural

Justice, contravene l\rtic|e 14 and 20 (1) of the Constitutior cf lndia and set

aside the same wit" a consequential direction to the 3rd tles p'lndent not to

demolish the structu I{)s over the said property belonging to the Potitioner.

lA NO: 1 oF 2024

Petitionunde,section.l5,lCPCprayingthatintheCircUtn{;tancesstated

in the affidavit filed rr support of the petition, the High Court rnzLy be pleased to

direct the 3rd Resp'r rdent not to demolish the structures o1' the Petitioners over

H. No. 3-5, Ground ' 1 Floor' Plot No 98' admeasuring 273 Sq Yards = 22822

Sq. Mtrs., in Sy. l',1 I 47, situated at Amar Co-op Hous 'tr1; 
Silciety' Guttala

Begumpet village, Serilingampally Mandal' GHMC Serili-rg a npally Circle'

Telangana State. bv suspending the impugned notice dated 1l3t2Ct24 in Proc No'

BtloS3l2o24.l1Tolhe3rdRespondent,duringthependenc:yo{theWritpetition.

Counsel for the Petitioner: SRI N'GANGADHAR

Counsel for the Respondents: SRI MURALIDHAR REDDY KATR!'M'
GP FOR REVENUE

The Court made the following: ORDER



THEHON'BLETHECHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI WSTICE J.SREENIVAS RAO

WRIT PETITION No.26594 of 2024

ORDER: Per tlw Hoftble the ChieJ Justice Alok Aradh,e)

Mr. N.Gangadhar, learned counsel for the petitioner

Mr. Muralidhar Reddy Katram, learned Government

Pleader for Revenue for the respondents.

2. With the consent of the parties the matter is heard

frnally.

3. In this writ petition, the petitioner, inter alia, has

assailed the impugned notice dated 03.08.2024 issued by

the Deputy Collector and Tahsildar under Section 23 of the

Andhra Pradesh Water, Land and Trees Act, 2OO2

(hereinafter referred to as "the Act").

4. Facts giving rise to filing of the writ petition briefly

stated are that the petitioner claims to be the owner and in

possession of H.No.3-5, Ground+ 1 Floor, Plot No.98,

measuring 273 square yards : 228.22 squurre metres in

No.47 situated at AmarSurvey Co-operative Housing
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Society, Gutta 1a Begumpet Village, SerilingampeLlil llkrndal'

GHMC Seri|.rrgampally Circle, Telelgana' Thr:' .le'trtroner

claims to h i' r'e purchased the aforesaid propertt' vide

registered sair: deed dated 08.1O.1999.

5. The Dr:puty Collector and Tahsildar issuLed ;r notice

under Sectiorl 23 of the Act by which the petit:o:rt)r was

informedthzr'lasperthedirectionsoftheDistri.:tCollector,

the structurt, s have been identified which fal'' urLder the

Full Talk Lr.:,,c1. The petitioner, therefore, u-as' cLirer:ted to

remove the s:;r ructures/encroachments within the Full Tank

Level of Dut'gam Cheruvu within a period of thirty days

from the d.at: of receipt of the notice, failing which action

shall be Laken for removal of the s :rrr<:tures/

encroachme,rlts. Hence the writ petition'

6. Learn,:: I counsel for the petitioner has :aised a

singular co:rtention that neither any not.i<x: rlor an

opportunity cf hearing was afforded to the petitioner before

directing retnoval of encroachments/ structures laised by

the petitiont:r. It is further submitted that the i:npugned

action has l.,een initiated in flagrant violation ol prlnciples
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of natural justice and therefore the impugned notice

cannot be sustained in the eye of law.

7. On the other hand, learned Government Pleader for

Revenue fairly submitted that the impugned notice issued

under Section 23 of the Act be treated as show cause

notice and the petitioner be granted the liberty to submit

the response to the aforesaid notice within a hxed time

limit. The authority thereafter shall consider the reply

which may be submitted by the petitioner and after

affording arr opportunity of hearing to the petitioner, the

authority shall proceed to deal with the matter in

accordance with law.

8. We have heard learned counsel for the parties and

have perused the record.

9. Though the communication dated 03.08.2024 was

styled as notice, however, in the operative portion of the

same, the petitioner has been directed to remove the

structures/encroachments within the Full Tank Level.

Thus, the aforesaid issue has been determined without

affording any opportunity of hearing to the petitioner.
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10. Therellrre, in the peculiar facts of thr.: :e sr:, it is

directed thi,rt the notice dated O3.Q8.2024 issttel by the

Deputy Colk:ctor and Tahsildar under Section 2Ii of the Act

shall be treirted as the show cause notice. 'I'h t: iletitioner

sha-Il file his reply to the aforesaid notice within a period of

two weeks li om today. The Deputy Collector an<l 'ltLtrsildar

thereafter r; h all afford an opportunity of hearir.g to the

petitioner arrd shall proceed with the matter it-r rlccrlrdance

with law. tt is made clear that this Cour t tras not

expressed a rv opinion on the merits of the case.

1 1. Accorr,.ingly, the writ petition is disposed o1'.

Misceilaneous applications pending, :Ll shall

stand closerl. However, there shall be no order e.s to costs.

SDi - .VUAY KUMAR
ASSI S]-ANT REGISTAAR

sE(:TloN &rr"r*
1. The Princip;l Secretary, Revenue Department, Secretar al, llyderabad, State

of Telangani-r

2. The District ()ollector, Ranga Reddy District, Office at KonJ.rra Kalan Village,
lbrahrmpatnam Mandal, Ranga Red-dy District 503 51C)

3 lhq. Deputl, . Collector and Tahsildar, Serilingamprail T ff and tvlandal,
Serilingamp: lv. R.R. District

4. One CC to SIll N.GANGADHAR, Advocate IOPUCI

5. Two CCs tc GP FOR REVENUE, High Court for ther Sta.e of Telangana at
Hyderabad [':.)UT]

6. Two CD CoPi-^s
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CC TODAY

HIGH COURT

DATED: 0311012024

()(
ORDER

WP.No.26594 of 2024

DISPOSING OF THE WRIT PETITION,

WITHOUT COSTS
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